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Bengal Act VII of 1923 
'- [THE BENGAL AERIAL ROPEWAYS ACT, 1923.1' 

A ~ I ~ D E D  
- -  I Bcn. Act I of 1932. 

- Wcs~ Bcn. A a  I1 of 1965, 

(a) Thc Govcmmcni of India 

(Adaplation of Indian 

Laws) Order, 1937. 
(h) Thc Indian Indepcndcncc 

(Adapmtion of Ben@ and 

Punjab ACE} Order, 1938. 

(c) Thc Adziplalion of taws 

Order, 1950. 

129rh August, 1923.1 ' 

A I I  Acr m arrrhorise, focilitale. a11d rcgvlote the cot~str-rrcrior~ o ~ ~ d  
~ t ~ o ~ l i r r g  of aerial ropewap it1 Betlgnl. 

WHEREAS il is expedienl Lo authorisc, facilita~c and rcgularc the Prm~nblc. 

consrruction and working or acrid ropcways in Bcngal; 

5 B 6. Gco. 
V.c.hI ;  

AKI) WHERL~S the previous sanclion of [he Governor General has been 

c, s: 7. GCO. oh~aincd under seclion SOA, sub-seclion (3), of the Government of India 
"-'. 37: Acl, lo ~ h c  passing of this Act; 
!J -x I !I. Gto. 
\'. c, In].  

IL is hcrcby cnaacd as follows:- 

CHAPTER I 

1. ( 1 )  This Acl may bc called rhe Bengal Aerial Ropeways Acr, Shon ~ i ~ l c .  

1923. local exlrnr 
and 

(3) 11 cxtends to [he whole of 'West BengaI], I* * * *; and co~nmcncc- 
Incnl. 

. . . 

, - 'Fur Sla~ernenr or Objccrs and Rcasons, see thc Cfllcrrrr~r E;ll;rrrr of  1913. PI. 1V. pagc 

234 and for Proceedings in Council, .we the Bcngal Ixgislalive Council Procecdings, 1923. 

Vol. XI. No. 5, pngcs 17-1 5 and pagc 377, and Vul. XII, pagcs 4 1-54, 

''The words "\\'csI Bengd" wcrc subslirulcd Tor Lhc word "Bcnpl" by pan-mph (2) 

o f  Aniclc 3 or thc Indian Indcpcndcnce (Adap~nlion of Brngal and Punjnh AUIS) 

Ordcr. 1948. 

"Thc tvords "cxccp~ the Hill Tncrs or Chiiiagong" were ornir~cd by par~pmph ( I  ) or 

Aniclc 3 ~ n d  1hr Scl~cdulc, ;.hid, 



The Berlgal Aerial Rope~vays ACT, 1923. 

[Bcn. Act VXI 

i . . 

(3) It shall conie inro rorce on such d a ~ c '  as the '[State Govcrnrnenr] 
. . 

1 .  
may, by notificarion in the ?[Oflcial Gazeoe], dircct: 

Providcd thai i t  shall come into opcralion in [he Darjceling disrricl 

only on such date and subjecr lo such cxcepuons and n~odificarions as 

thc '[Srale Govcrnmenr] may, by notification in the JIOffici(~l Gnzeftel, 

direc~. 

ktinitions. 2. In this Act, unless rhcre is anything repugnanl i n  the subject or 

conIcxt- 

( 1 )  "aerial ropervay" means an aerial rtqieway (or any portion 

thereof) for rhe carriagc of passcngers. animals or goods, 

and includcs all pos~s, ropcs. carriers, swdons, officca. 

warehouses, workshops, machinery and other works uscd 

for [he purposes of, or in ronnecrion with, and all land 

appurienant l o  such aerial ropeway; 

(2) "carrier" means any vehiclc or rcccplacle hung or suspcnded 

from, or hauled hy, a rope and uscd for rhc carriagc of 

passengers, animals or goods or ror any olhcr purposc in 

connection wit11 rhc working of an acrial ropcway; 

(3) "Coileclor" means [he cllief officer in charge of the land- 

revenue adrninistrarion of a distric~, and includes any officer 

specially appuinted by the '[Slate G~vcrnmenr] to discharge 

the Funcrions of a Colleclor under this Act; 

(4) "Inspcc~or" mcans an Inspector of aerial ropcways appointed 

under [his Act; 

(5 )  "local authority" means a Municipal Committec. District 

Board, bndy or Port Commissioners or other nurhori~y lcgally 

en~irled 10, or enuusted by rhc Government wirh. the control 

or managmen1 of a municipal or local iund, and also includcs 

a Local Board; 

-- -- 
'This Act c m c  into forcc in WIA B c n ~ d .  exccpr D ~ e c l i n g  disirict, on thc I s 1  April. 

19I%-~ide Norificarion No. 9R., datcd ~ l l r  12th hlarch. 1915, publishcd in Ihz Cnlc~rrirl 

Gn;rrfto oi 1918. Pr. I. pagc 5 1 1. 

This Act c m c  inlo Iorcc in thc dlshricr of Darjccline on It~c Is1 Augusr. 1918-ti& 

Norificarion No. 11278E. A,. dated Ihc 18th July, 1928, publishcd in Ihe Cnlc.~trrt Grrrerrr 

nl 1926. Pr. 1, p a p  1593. 

"Thc rvords "t'mv~ncinl Guvernrncnr" were originaily substitu~cd lor thc words "Local 
Govcmmmi' by p n m p p h  1(1) of thc Covcmn~rnr of Lndia (hdaprarinn of Indian h w 5 )  

Ordcr. 1937. .md rherealtcr rhe word '-Srarc" w& substirukcd ror rhl: word "Provincial" 

by pmgnph 4 ( 1 )  or rhc Adapla~ion of Laws Ordcr. 1950. 

'The words withln squm bnckc~s tvr.crr substiturrd lor tlic words "C~tIcurrn Grt~circ". 

hy pmgnph -!(I) or the Gor*srnmenr or India (Adaplalion of Indian Laws) Order. 1937, 



The Be~rgnl Aerial Ropetvuys Acr. 1923. 

(Clrflprcr 11.-Aerial Ropcwajs for A~blic T~.afic~-Secriorr 3.) 

(6) "order" mcans an order authorising the conslruc~ion o i  an 

acrial ropeway under this Act; 

(7) "post" mcans a pos!, ~rcstlc, standard, strut, slay or othcr 

contrivance or part of a contrivance for carrying, suspcnding 

or supporting a rope; 

(8) "prescrikd" means prescribed by rules made by [he '[State 

Government] under seclion 42; 

(9) "promoler" means- 

(i) !he '[Sralc Govcmmcnr], 

(ii) a local authority, 

(iii) any person, 

(iv) any company jncorporatcd undcr the Indian Companies 

Act, 1913', or 

(v) any railway company ns defined in thc Indian Railways 

ACI, 1890, 

in whose h o u r  an ordcr has hccn madc under 

seclion 7 or under secrion 28, or on whom rhc righis 

and liabililies confcrrcd and imposcd on rhc promoler 
by this Act, and by rulcs and ordcrs madc undcr this 

Act, as to the consvuction, maintenance and use oi [he 
aerial ropeway, have developed or have hccn imposcd 

by section 40; 

(10) "rate" includes any fare, charge or othcr paymcnt For thc 

carriage of passengers, animals or goods on acrial ropcway: 

and 

(1 I )  "ropc" includcs any cablc, wirc, rail ar way, wheher flexible 

or rigid, for suspending, carrying or hauling a carricr. if any 

pan of such cablc, wirc, rail or way is carried overhead and 

is suspended from, or supported on posts. 

CHAPTER 11 

Aerial Ropeways for Public Traffic. 

3. Every applicadon by an intending prornorcr olher than d ~ e  '[Slare Applicalion 
I Covcrnrncnt] lor permission to undcrlake the necessary prelinlinvry znPdsion- 

invcsrigarions in rcgard lo a proposcd aerial ropeway for [he public 

caniage olpassengers, animals or goods shall bc subrni~~cd to h c  '[Stare 

Governmenr]. 

'See foor-nole 1 on page 106, nrlre. 

This ACI was rcpca~ed by rhc Cornpanics Acl. 1956 (ACI 1 of  1956). 



Tlie Betrgnl A eriul Ropclr~qs Acr. 1923. 

[Bcn. Act VII 

(Cl~nprer 11.-Aerial Rope ~ r n p  for Prrblic Trc~fic.-Secrioru 4-6.) 

4. Every such applicauon shall includc- 

(a) a description of ihe underlaking and of thc route l o  be 

followed by the proposed aeriaI ropeways; 

(b) a description of [he system ofconsrruction and managemcnr 

and of the advanlagcs to  he communiry to bc expezlcd from 

the ropcwny; 

(c) an csrj~nnrc of thc cosr of consrruc~ion ~hereoc 

(d) a stalerncnt of the cslimalcd working expcnses and prolits in 

resl?ccr rhcrcnf: 

(c) a sraremeni or [he maximum and minimum rales which i~ is 
proposed lo charge: 

(0 such maps, plans, scctions and drawings in  connection 
r h c r c w i l h  as rhc '[Srarc Guvcrnmeni] may require i n  order to 

form an idca of h c  proposal. 

5. Subjec~101heprovisir>nsofthjs.4ct,andofsecrion401theLaod rof1894.  

Acquisition Acl, 11194. the '[Srarc Govemmen~] may, al2Iirs] discretion. 

accord sanclion ro the inlending promotcr lo makc such surveys as may bc 
necessary, and require him to submjr such detailed esdma~es, plans, 

sec~ions and specificarionsand such funher in Formarinn as '[it] may dcenl 

necessary for lhc full cc~nsidcnlion of tht proposal. 

The inrcndingpromoicrshaI1 no[ be enrilled roclaiin any compcnsalion 
"[from [he Governrncnt] For any expensesinourred under this seclion i n  the 
even1  or his app l icar ion  being u l r i m n t c I y  rcfuscd. 

Orders a~rrlrorisirzg the Cot~srrrrcr iurf  ofAeriol 

Rope w~ayrfor P~rblic Trafic. 

6. ( I ) The '[Stale GovernmcnQ may, on applicairon made by any 
iniending prornoler, and afierdue consideralion of the de~ails supplicd i n  

accordance with section 5, publish in {he "Oflcid Ga:ettcl adrafr o r ~ h c  

praposcd order authorising [he consrrucrion by, or on behalr of, such 

prornotcr. subjcui lo such rcsrriclions and condi~ions as ~ h c  '[Slate 

Govcromcn~] may think prtlper, of an acrial ropcway wjrhin any specified 

area nr along any specied roure- 

(a) lor thr: public carriagc of pasxengers; 

(b) Iur the public carriagc of passcngers. animals nnd goods; or 
- - - ~~~~~~ 

'See ioor.nole 2 on page IM, nJrrLv. 
'Thiz word w z  subsri~utcd Tor thcword "thcii' by p m p p h  5(7) olrhc Govzmrncnr of 

lndip (Ailnpinlion of  Indim Laws) Ordcr. 1937. 
This word sviu substi~uted for rhe word "lhey". ihid. 
'Thzwodr"fmni~hzCmwn"rvcnrnriginalIy suhs~i~uttdTor ~hcwonl~"Tron~Goizmmcnl" 

by pan .  3 and Sch. IV  to lhc Govsrnrnenr or India (Adnplarion of Indian Laws) Order. 1937. 
and tIlcrcaricr thc uurd "G~v~rnri i tnl"  \VZF subsliiuled Tor the ward "Crown" by pangnph 
J( \ )  ofrhc Adapla\ion of hw:, Ordtr. 1950. 

'Set  roo~+no!c 3 on page 105. nrrrc. 



The Bengal Aerial Ropeways Act, 1923. 

(c) for h e  public carriage of animals and goods. 

(2) A noricc shall he published wirh the drafi order staring [hat any 

objecrion or suggcsiion which any person may desire to makc with rcspcct 

ro rhc proposed order, i f  submitted lo rhc '[Srarc Govcrnmentl wi~hinsuch 

pcriod, not being lcss rhan two rnonihs from thc dare o f  such publication. 

ils may be specified in thc notice, will be rcccivcd and considered. 

(31 The ' [Smc Govcrnmenr] shall also causc public nolice 01 rhc 

inlcntion lo make ~ l ~ e o r d e r r o  bc given arcon~cnirnt plnccs within rlte said 

arcn or along ihe said roulc, and shall, so far as may bc conveniently 

possible, causc a Iike notice rohcscrved on every owncr orc~ccupicrof land 

ovcr which such rourelics, and shaIl considerany objection or suggesrion, 

wirh respect ro rhc proposed order. whichmay be received from any pcrson 

rvirhin thc dare specified in such nolice and dccidc rhcrcon. 

(4) The drafr of thc proposed ordcr may specify- 

(i) a lime wirhin which the capiral rcquircd for the cons~rucrion 

or \he aerial ropcway shall be raiscd; 

(ii) a ~ i ~ n c  wittlin which Ihe construcrion shall be commcnccd; 

(iii) a rime within which thc construction stiall bc complc~cd; 

(iv) theconditions underwhichaconccssion, guaranteeor finiincia1 

assistance may bc given by ttle '[State Govemmenr] or a loc~1  

authoriry to Ihe promolcr; 

(v) thc r i g h ~  of purchase by  he '[Slate Govcmmcnr] or by a local 

aulharity; 

(vi) the condlkions rclating to [he s~ucturol  design, qualily of 

marerials, h c ~ o r s  of safety, rnerhod of  computing stresses. 

and other such technical delails ns may he considered 

(vii) Ihc cundilions relating to the construcrion or [he ropcwoy 

ovcr mining propcrrics in accordance wilh rulcs made under 

sccrian 42 and ovcr roadr and olhcr public ways of 
communication ?[excepl railways and tramways not wholly 

wi~hin amunicipal area, and, w i ~ h  the previous sanc~ion oP* 

* * *  he Central Govcmment, over such railways 

and tramways]; 

'.St-r Cn~l-no~c 1 on paEc 106, r ~ ~ r t e .  

'Thc word< within squm bnckcls weresubstirurcd Tor ctrlain wnds by p a n .  3 .and Sch. 
I V  lo Ihc Govemmcni or India (Adapln~ion of Indian Laas)  Older. 1937. 

'Thc word< "[he Fcdcnl adway Auihori~y oi'wcrc 0rni11r.d by p ~ n p n p h  (1) ofh-iiclc 
3 of. and rhs Schcdulc lo, rhr Indian Indcpcndcnce ( Adnpra~ion of Bcngal and Punjab Acls) 
Ordcr. 1948. 



Tlre Bellgal Aerial Ropeways Acr, 1923. I 
I 

[Ben. Act V I ~  ! 

(Clroprcr II.-Aerial Rope~vaysfor Public Traffic.-Sectioas 7. 8.) 

(viii) 

(4 

(xi> 

(xii) 

(xii i)  

(xiv) 

(xvi) 

the condirions under which the promotcr may sell or transfer 1 , -  .: ' .--. 

his righrs ro the '[Stalc Governmen11 or lo a local aurhorily. , . .  

company or person; 

the conditions under which the ropewny may be ~akcn overby 

rhc '[Stale Government] lo be worked by itself or by a local 

authoriry or by a company orperson 01 her than thc promoter; 

the motivc power to bc used on rhc ropeway and the 

conditions (if any) on which such powcr may be uscd; 

the minimum hcadway lo bc maintainrd under dificrcnr 

parts 01 [hc rope; 

the points under the rope a1 which bridges or guards shall bc 

construcrcd and mainlained; 

the an~ounl or securi~y (if any) to be deposircd by thc 

promorer in  rhc cvcnt of his applicarjon being granted; 

the trulfic which may be carried on the ropeway, the kafhc 
which thc pmrnolcr shall be bound to carry, and the rraffic 

which hc may refuse to carry; 

~ h c  maximum and minimum rates that may be charged by rhc 

promarer and ~ h c  circumsrances i n  which and thc manner i n  

which thcsc rates may be revised by the '[Stale Governmcntl; 

and 

such other matters as h e  l[Statc Governmcnl] may deem 

neccssary. 

Ella1 order. 7. ( I  ) If, alrer considcring any objections or suggestions which may 

have bcen made in respect lo the drarr on Dr beforc  he specified dare, thc 

![State Govcrnrnent]'[is] of opinion that thc applica~ion should bcgranted 

wirh or  wirhoul modifications, or subject or nor to any reslrictions or 

condi~ions, -'[ill shall make an order accordingly. 

(2) Every ordcr authorising the consmclion of an aerial ropeway for 

 he public carriage ofpasscngers, animals or goods shall bc publishcd in 

rheJIOfJiciol Gu:erfe], and such publjcation shall be conclusive proofthar 

the order has been made as required by this section. 

Ctssariorl 
of  l)o\\crs 

8. 11apromorcrauthorjscd by an ordcr lo canstruc~ an aerial ropeway 

v Tor the public carriagc of passengers, animals or goods does not, within the 
"rd'.r. rime speci Fied in the order.- 

(9) succeed in raising the full amount of capital rcquired for the 

cornplerion of the ropeway, or 

(h) subsranrially commence thc consrruction of rhc ropeway, or 

'Set Coo~-norc 2 on page 106, orlre. 
!This word r v a  subsri~ulcd Tar [he word "are" by pmgmpph S(1) or the Covcrn~mnl  of 

lndin (Adaph~ ion  or Indian k w s )  Ordcr. 1937. 
'.Tee foot-nola: 3 on pagc 108. nrrfe. 
'.Tee fool-nott: 3 an page 106. flrrte. 



(Cl~upter- /I.-A erial Rope ways for Plt blic Traffic.-Secfiotls 9- 1 1.) 

(c) complcrc lhc consrruclion lhereof, 

:, the powers given to the prornorcr by such order shall, unless thc '[Stale 

Govcrnmcnt] prolongs the limc so spccilicd, cease to be exercised. 

9. When the conslruction oC an acrial ropeway has been aurhorised Opcnioc of 
acnal 

undcr this Act, for [he pu blic carringcofanimals and goods only, [he '[Slate ,oFway lo 

Govcrnmrnt] may, on application made by rhe prornoler, snncrion I he pxcrntcr 
~ n r h c .  

opening of such ropeway for thc public carriage o f  passengers also. 

Irrspecriot~ of Aerirrl Ropelrlqs for {he Prrblic Troflic. 

10. ( 1 )  N o  aerial ropeway inlcndcd for thc public carriage of fnspcclion o f  : 
passengers. animals or goods rhull be opened for any !4nd of lramc unlil p2:vay 
rhc '[State Governmenr] or an Inspcc~or cmpowercd by the 'ISrale k r ~ ~  
Govcmmcnt] in this behalf bas, by an ordcr, sanc~ioncd thc opening Opcn'nB 

rhcrcor for [hat purpose. The sanction of  thc '[Statr: Govcmmcnt] undcr 

this seclion shall not bcgivcn unril an inspector has, after inspecrion ofthe 

ropeway, reported i n  wri~ing lo the '[Slate Government]- 

(a) thal hc has madc a careful inspeclion of the ropeway and 
appuncnanccs; 

(b) that the moving and fixcd dimensions and other condirions 

prescribed under sub-section (4) of section 6 and sub-secrion 

( I) OF section 7 have been compIied wi~h; 

(c) (hat rhc ropcway is sufficienlly equipped for the traffic for 

which i l  is in~cndcd; 

(d) thal thc by-laws and rules prescribed by scc~ions 27 and 42 

have been duly made, approved and published; and 

(c) lhat the ropeway is, in his opinion, lil for pu blic traffic and can 

bc uscd wirhou~ danger eilher lo the persons, animals or 

goods carticd thcrcon, or to the persons employcd ~hcrcon, or 

to thl: gcncml public. 

(2) Thc provisions of sub-seclion (1) shalI extend to the opening o i  

addit ionnl scclinns of the ropeway, and todeviation lines and any alteration 

or recons~ruction mnicrinlly affecting rhe struc~uraI charac~er or any work 

to which  he provisions of sub-sccrion (1) apply or arc extended by [his 

sub-section. 

11. ( I )  The '[Srare Governmcnl] may appoinl such persons as '[it Appoinl- . . .  . .  

dccms] fit to be Inspec~ors of aerial ropcways for rhc public carriage of ; " ~ ~ ~ $  . . 

passengers, animals or goods, and may f ix  the Cces to he charged 10 Inspcctorr. 

promoters for [he performance by lnspec~ors ollheir durizs under [his Act. 

'See loor-nole 2 on pagc 106. (itlre. 

'The words wilhin s q u m  bnckcr< wcrc subqirurcd for thc words "they drcm" by 
pmgnph S(2) oi thc Government of India (r\dap~a~iun or Indian L w s )  Order, 1937, 
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Tile Betlg(t[ Aerial Rupelrw~s Acr, 1923. 

[Ben. Act VII 

(Cl~aprrr 11-Aerinl Kopelt,ajts for P~rhlic T ~ f l f i ~ . - S e ~ r i o l / ~  12-14.) 

(2) It shall be ~ h c  duly of any such Inspccror From rimc to lime to 

inspect such ropeways, and 10 determine whethcr [hey are main~ained in 

a f i t  condi~ion and worked wirh due regard in the convcnicnce and saicty 
nf the persons using thcm and of thc general public, and consistcn~ly with 

rhc provisions of [his ACI. 

12. An Inspeclor shall, for thc purposc of any of thc dulics which hc 
i s  au~horiscd or requircd to perform under this ACI, be decrncd to be a 

public scrvant within thcmeaning or the Indian Pcnnl Code, and shall. Far ACI xLv uf 

that purpose, havc such powcrs as may bc prcscrihzd. 18611, 

13. Thc pronloler, and his scrvanls and agcnts, shall afford ro an 
Inspcc[orall rcnsonable facilities for pcrForn~ing [he duticsand excruising 

the powers imposed and conferred upon him by this Act, or by rulcs made 
thcrcundcr. 

Cottstruc~io~r arrd Mnirlret~arrce of Aerinl Ropeu~a~s 

for Prrblic Traflc. 

14. ( 1 )  Subject l o  the provisions of, and io ~ h c  rules ~nadc  under, this 
Act, and, in thc case oljmmovable properly no1 belonging to thc promoler, 

10 thc provisions of any enactment for thc time being in rorce for thc 
acquisition of land for public purposes and for compzdnies, a pronloter 01 
an  aerial ropeway for puhlic trarlic niay- 

(a) make such survey as he lhinks necessary; 

(h) placc and maintain posts in or upon any immovnhlc properly; 

(c) suspend and maintain a rope over. along and across any 
immovable propeny; 

(d) make such bridgcs, culverrs. drains, embankmenls and roads 
as may be ncccssary; 

(el zrccl and consrrucl such machinery, orficcs. s~alions, warc- 

houses and other buildings, works and convcnicnccs as may 

be ncccssary; and 

(0 do all olhcr acts necessary for coosrrucring, mninlaining. 

altering, repairing and using the aerial ropcway: 

Provided h a t  a pronlorer may lake any action undcr '[clause (a),] 

clause (b) or clause (c) o l ~ h i s  sub-scaian, nolwithstnnding the objccrion 
of thc owner or occupier of the property nlfccled thercby i f  lhe ColItctor, 

after giving such owncr and occupier by noticc in wiling an app&rtunity 
of bcing heard, by an order in wiring, pcrn~its  such ncrion. 

(2) When making an ordcr under the proviso to sub-sccrion ( I ) ,  ~ h c  

Collec~or shall f i x  ~hehrnount of cornpensiion or of annuill rent or or both 
which should, in his opinion, be paid by.thc prornoler ro thc owner of thc 

propcny affeclcd [hereby, ar, in  the cast or inimovablc properly, 10 lhc 

owncr or occupicr thereoih. 

'Thc word. figure ond bnckers within I he s q u m  bmckc~s were insencd by s .  ? or [he 
Bcngal Aerial Ropcways (Amrndrncnl) ACI, 1965 (iVcsl Ben. ACI 11 of 1965). 
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of 1923.1 

(Clrol~rt*r- 11.-A erirrl Ropewnjs for Prrbli~. TroflTc.-Scc~io~~s 1.7- 18. I 

15. ( 1 )  Subject lo the rulcs made undcr chis Act a promorcr may, at Tcri~pomr). 
' 

any ti~tie, for ~l te  purpose nf examining, repairing or nllcring an ncrial ""5 "v"" 
lanrl,fur 

ropcway for puhlic 1raCfic or of prcvcniinp any ilccidenl. CIIICI. upon imy rcpnlnl\g or 

in~nlovablc properly ndjnining such ropcwily. and may do all such works prc\rtnlitic 
nccidcnr. 

ns may be neccssnry lor such purpose. 

(2) In Lhc exercisc of [he powers canfcrrcd by suh-seclion ( I ) ,  [he 

promnlcr shall cause as lialc darnagc ns possible, and compcnsalion shall 

be paid by Ili111 for any darnagc so cnuscd; and. in n case or dispute as tu 

~11c amounr ofsuch compcnsarion. ar the person to whom i t  shall bc paid, 
~ h c  nlalrer shall be referrcd to [he dccision of ~ h c  ColIector. . .. . . 

16. ( 1 )  Where any rree s~nnding or lying near nn ncrial ropcwny Tor 

public ~ral'fic, orwherc any slnrciure or othcrobject which has  heen plnccd 

or has fallcn ncnr any such ropewny subscqucn~ly to thc issuc of an orclcr 

under scclion 7 in rcgard 10 such ropewny, in[errup~s or  in~eri'ercs witli, or 

i s  likely lo interrupt or inlerfc~c with, ~ h c  construcliun, mninlcnance, 

aheralion or use of tllc ropeway,  he Collcclor may. on 1 hc application of 

the promoler, causc the tree, srruclurc or abject lo bc rcmoverl or olherwisc 

dcaIt with as he rhinks fil. 

(2) Whcn disposing of an application under sub-scction ( I ) .  [he 

Collector shall, in ~ l l e  casc orany ircc in exisrencc before lllc cons~ruction 

or thc aerial ropeway, award 10 [he persan interes~cd in !he ircc suvli 

compcnsation. i l  any, as he thinks cereasonablc and thc Cullrctor may 

recover [he same from [he prumoler in rhc same mnnncr as an nrrc:tr of land 

revcnuc. 

E,vplr~~raiiorr.-For the purposes oilhis hecfion, cxprcssion "rrcc" shall 

bc dcemed 10 include any shrub, hcdge, junglc-growth or other plnnr. 

17. No suir shall lie, i n  rcspccl of any mauer rcfcrrrd ro in  tllc proviso 

to sub-seclion ( I )  olscc~ ion 14, sub-secrion (2) olscciion 14, scction IS 

or su b-sccrion ( 1 ) of sec~ion 16, b u ~  cvery ordcr made by n Collector under 

any of those sccrions, and every award mndc by him under su b-scc~inn (2) 
of  scc~ior~  16, shall bc subject lo revision by 111e '1Sin1c Gnvernmcnt] 

cxcepr in the casc of an awnrd of compcnsaiion made by thc Colleclor on 

account of action taken under clausc (c) or sub-section ( I )  oFsec~ion 14, 

which award shall be subject to rcvision by rhc Disrricl Judge. 

18. The prorntlter of an uer'ial ropeway for pubIic lrallic shall, for rhc 

purposes of working an aerial ropeway, and subject losuch maximum and 

~ninimunl ralcs as may bc prescribed, have power from iiniz to tirnc 10 f ix 
[he rarc For ihc carriagc of  passengers, animslls or goods on lhc ncrial 

rapcway. 

ICcrnot~ul LIT 
IIC'CJ. 

slruclurcs. 
CIC. 

Ordcs nf 
Collcc1or 
subjucl IU 
rcvision by 
Sl31C 

Governrnc~i~. 
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C I I ( I ~ ~ L ' I ~  11.-Aerial Kopeuvnys for PII blic T~.r!fic.-Sec~iorrs 19-2 1. ) 

19. No pron~olershall, for rhe purposes orworking an  ncrinl ropeway 
for public traffic, make or givc any unduc or unrcasonahle preference or 

advanrage ro, or in favour of, any particulilr pcrson or any particular 

descriplion of trarfilic in  any rcspccl whilrsocvcr, or subjccl any panicular 

pcrson or any particulnrdcscription orrraflic 10 nny undue or unreasonable 

prcjudicc or disadvanlage i n  any respect wharsnevcr. 

20. When any of thc lollowing ~ccidcnls occur in the coursc of 

working an aerial ropeway for public lraffic, narnc1y:- 

(a) any accidcnt al~cndcd with losso~tiumnn life or ~viillgricvous 

hurt as defined in the Indian Pcnal Codc. or will1 serious A,,XLV ,r I 
injury lo propcrl)': 1 K6U. ! 

(b) any accident of a dcscrip~ion usually atrcnded with loss of 
human lire or with such ,gicvous hum as aforzsaid or wirh 

scrivus injury to propcrly: 

(c) any accidcnt or any othcr dcscriplion which the '[Stale 

Govcrnmcnrl may spccify in this bchalf in !he rules niadc 

under rl~is Acl; 

the pro~noter sliall, wirhuut unnecessary delay, scnd noricc orthc accidenl 

to thc ' ( S ~ ~ L I :  Govcrnfncnl] and to the Inspeclor OF rhe aerial ropeway; 

2nd t l ~ c  prottioter's servanl in  charge of [he station on rhc acrial 

ropcwny ncnrcst to thr: pIzlcr a1 which the acciden t occurred or, where thcrc 

is no s~alion, [he promoler's sewan1 in charge nf rhe sccrion or  thc acrial 
ropcway on which rhc accidcnt occurrcd shall, with the least possible 

delay, give notice oF1he accident lo thc Miigis~ra~c o f ~ h c  district in which 
thc ecuidcnt oocurrcd and 10 thc officer in charge O F  [he pnlicc-stalion 

within rhe local I irnits of which i t  occurred, or lo such olhcr Mijgis~ra~c and 

policc-officer ns the '[State Government] may appoinr in [his hchail: 

21. ( I )  1F afrer inspecting any aerial rnpeway opcncd to public traffic, 

nn Inspccror is or  opinion rhnt the ropeway or any specified part rhercol 

cannot bc used without danger lo the public, or is na Ion~cr  in ;I f i t  slarc Tor 

[ I IC carriage of any specified class of traffic, hc shall siaic i h a ~  opinion, 

tt~yclllcr with thc grounds thereroc, lo i11e '[State Govenimrnt]; 

and 111c '[Starc Governmerl~], afirr such further inquiry, i f  any. as '[ill 

may think fit, may rhcrcupon ordcr thar, [or rcasons l o  be set fnnll in rhe 

ordcr. lhc ircriiil rupcwiIy, or thc pxr  thereof so specified, be closed ro all 

1r;ll'fic ur lo nny specified class of iraffic: 

Prvvidcd ~hirt, in  ilny cirsc orcxucmc urgcncy, thc Inspector inay order 

~ h c  sl~spcnsion orrhc working ofthcropeway or any pan thereof which he 

conl;idcrs nccehsary, pcnding the orders orthc [Sinlc Govcmmenl] on rlle 
L':lSC. 
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(2) When, undcr sub-section ( I ) ,  an aerial ropcway or any pan rhereor 
:; has been closed lo any rrarfic, i t  shall not be re-opcncd ro such tmrfic unlil 

i t  11ns bccn inspectcd, and its rc-opcning sanctioned. in  thc prescribed 
manner. 

Discorrtir~ir~~rcc of Aerial Rupe~raysJur Prrhlic Trr.$Ja. 

23. If ,  at any rimc alter rl~c opcning of an acrial ropeway TI>F public Ccssariol~ of  

[mlfic, il is proved [a rhc satisi'aclion of lhe '[Sratc Governmen11 lliat the ~~~'~~~11 
promorcr has, for thrcc months, disconiinued I ~ I C  working of  [ I IC  ropeway ~,,,,,li,,l. 

or r)f i\ny pan thcrcof ueitI~oul a rcason sufLcicn1, in Ihe opcnion of ~ h c  nnccor 
ncriul 

'[Stnlc Guvernrncnt], to ivarmnl such disconlinuancz, Lhc '[Srate ,pN,,,., 

Governmcnr], ifl[i[ thinks] Ii t, may dcclnre [hat thcpowcrs of lhc promoter 

in rcspcct of such aerial ropcway or parr iliereoi shill1 hc at an end; and 

thcrcupon thc said powers shall ceasc and de~enninc. 

23. ( I )  Whenadcclnra~ionl~asbcenmadcundcrsection22,inrespec~ Powcroi 

olnny aerial ropcway or of any parL thcreof, an officcr appnintcd in   hat Or  

behali by rhe ' [S~atc Gnvernmcnr] may, n! any lime aitcr rhc cxpira~ion oi  rnpxuy U" 

rlvo monrlls rrnm [he daic delermincd as aforcsuid, remove such aerial 'cs'''i"n 
pr011lnt t.~' 'i 

ropcwily or par1 lhcreof, as the case may be; p ~ ~ e r s .  

and 111c p ron~o~cr  shall pay LO \he ofliccr sn appointed such cosrs uf 

rcn~oval as shall be ccnificd by thnl officer ro have been incurred by him. 

(2) 1Frhc prornolcr fails 10 pay  he amount al'cosls so ccrtificd within 

onc ~nonrll ~Trcr rhe dclivcry Lo him of [he ccr~ilicate or oTa copy [hereof, 

such officermay, wirhou~ any previous nolice ro ~ h c  pron~orcr and wi~hour 

prejudice 10 any other remcdy which hc may havc Tor the recovcry or the 

said amount, sell and disposc orlhe niatcrials of the acne1 ropeway or pas 
lhcreof so rcniaved; 

and may. out of the proc-ceds o r  thc sale, pay and reitnbursc hin~selU 

the nmounr of c o s ~ s  certilicd as aforcsnid and of rhc costs of thc salc; 

and shal l pay ovcrllie residuc (ifany) oraucl~ procccds lo the promolei-. 

24. ( I )  When ;m order undcr secrion 7 has been mildc i n  favour o h  

prurnoter or an aerial rupeway fur public rralfic, not bcing the ' [Slat  

Govern~ncnl], or a local aulhority, the '[Sla~e Governtnciil], or a local 
aurhoriry spccified in the ordcr puhIisbcd under secrion 7, shall, on ~ h c  

expiralion or such period, not cxcccding Lilry years, nnd or every such 

subsequent period, not cxceedjng Lwcnty ycars, as shall bc spccified in 

such ordcr. havc rhc option ofpurchasing llie undcrrltking , and i r ~ h e  '[Srn~c 
Govcrnmenr], or [he local authori~y with rhc previous sanciton ol !he 

'(S~atc Governmcnr]. '[elccls] to purchase. thc promr>\cr shall sell r hc 

Puiccr or 
S l nit 

Gov'mn~<nt 
and 1ur;rl 
;lu~Iiorirics lo 

purcliaru 
acrial 
r n ~ ~ ~ ~ ~ y s  for 
pi~lrlic 
~ n l f i c .  

'Srr fool-no~e 1 on pagc IOG. nrlfc. 
'Tht words wirhin squarc hrdckcrs upere subsliku~zrl [M orhc lr*nr(ls "rhcy il~i~ll;'' hy 

p a ~ ~ ~ r a p l ~  S ( 1 )  or lhc Go\.zmmcnt or lntlia (Adap~ariun of Indi~r. L ~ w s )  Ordcr. 1937. 
Tliis word W ~ E  S U ~ S ~ ~ I U I C ~  for [he word "clec~", ilrid, 
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( C11ol)rel- I I.  -A eriai Hopen~t~y~,  for PI( blic Trc~fic.--Secrio~l 24.) 

undcrtaking lo thc '[Stale Government] or lo rhelocal authority. as lhc casc 
'= may he, on paymen! of the value of all lands. buildings. works, matcrials, 

pl:mt and apparalus of the prornoler. suilable lo, and used by him for [he 

purposts 01. ttlc undcrraking, such value lo be in case of difference or 

disputc dc~cnnincd by arbitrulion: 

Providcd rhar [he value oF such lands, buildings, works. matcrials, 

planr and appararus shall hc dccmcd ro bc their fair market value at the time 

of purchase, duc rcgxd bcing had to the nature and condition for the lime 

bcing ol'such lands, buiIdin~s, works, matcrials, plant and apparatus, and 

to the stalc of repair LhcrcoTand 10 Ihc circumstoncc that lhcy are in such 

n position as ro bz ready Tor immcdiatc working, and r o  ~ h c  suitability of  
tllc sanlc for thc purposcs of ~ h c  undcrtaking: 

Provided also rhar [here shal l be added to such value, as aforesaid, such 

pcrccn~agc, i fany, nolexcceding twenty percetzr, of that value, as may be 

spccilicd in thc order passed under section 7, on account of compulsory 

purchasc. 

(7,) Wl~zrt: a purchnsc has bccn cffcctcd under sub-seclion (1  

(a) the underlaking shall vesl in thc purchasers lrcc from any 

dchls, morrgages or similar obliga~ions of h e  promoter or 

nilaching ro lhe undefiaking: 

Provided that any such debts, mortgages or similar obligaBons shall 

altach lo tilt purcl~ase-money i n  substi~ution lor thc undcrtaking; and 

(b) snvc as forcsaid the order published under seclion 7, shall 

rcmain in full rurce, and the purchaser shall be deemed 10 be 

rhc promotcr: 

Providcd [hat rvhcrc thc '[State Governn~enr] elects ro purchase, rhe 

order under section 6 shall, ahcr purchasc, in so Tar as thc '[State 

Governmenr] is concerued. ccasc 10 h a w  any rurthcr operation. 

(3) Not less than two scars' no~icc in wri~ing or any elekrion lo 

purchase under [his seclion shall bc scrvcdupon Ihc promotcr by thcl[Stalc 

Govcmmcn~] or the local authorjry. as [he case fnay be. 

( 4 )  Nolwilhstanding anything hereinbefore contained, a local 

authority may, wilh the previous sanclion of the !(Siaie Governmenl], 

waive its oprion ro purchasc. and cnlcrinto an agreemeni with h e  promoler 

for the working by him orthe underlaking until the expiraiton of the next 

subsequent period refcrrcd ro in sub-section ( I )  upon such iemls and 

condirions as m a y  he stared in thc agrccmcnr. 

'Sec rwoor-noic 1 on pagc 106. onre. 
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(Cl~rrpler 11.-Acrinl Ropc~iwpfor  Pilblic Tt.oflTc.-Sccrior~s 23-27. J 

1 .  . 
25. Wherc, on lhe expiration of any  of [IIC pcriods refcrrcd ro in Powc.r[n , . , - 

section 24, ncithcr [he ' [Sta~c Government] nora lwal aulhoriry purchases ~ ~ ~ ' ~ ~ ~ ' u  
[he undertaking, and [he ordcr published under sccrion 7 is, on thc optiorl~cl 

applicalion or with ~ h c  consent of the promotcr, revoked, ~ h c  prolnolcr ~~'',"~dv''' 
shall havc thc option of disposing of all lands. buildings works, materials, and ordti 

plan1 and apparalus belonging to the underlaking such manncr as he inay m v ~ ! + ~ ~  
CoIIscni. 

think fi t .  

26. ( 1 ) 1L ar any ~ i m c  after 11ic opcning of an aerial ropctvay for Pmctsdinp . . .  

public mTfic, il appears ro rhc I[Stote Go\~mment ]  i h u ~  L e  promotcr is j ~ ~ ~ ~ ~ ~ r  
insolucoi or is unablc to mainlain the ropewny, or to work rhc sarne wilh insolvc.ncy 

advantagc lo rhc public, orar all. thc '[Stale Govcrnnient] may dcclare [ha1 ~rpromo[rr. 

~ h c  powers ollhc promolcr. in respect or such acrial ropeway, shall, a1 the 
expirarion orsix tnonhs from thc date ofsuch dcclara~ion, bc ar an end; and 

thereupon the said powcrs shall, ar the expirarion of rha~pcriod. ceaseand 
dererminc. 

(2) At any lime ahcr the expira~ion of thc said six monlhs, an officer 

appoinred by rhc '[Stale Government] in [ha! behalf3 may, norwjlhstandinp 

v ur 19x1. anything contained in [he Provincial Insolvency ACI.  1920, removc [he 
aerial ropcway i n  rhc same tnanncr and subjcct ro [lie sarnc provisions as 

10 ihe payrncnl of cow and lo ~llc  same remedy Tor [he rccovcry ihereof. 
in every respcc!, as iu cascs of removal under scc~ion 23. 

27. (1) A proinorcr n i  an aerial ropeway Tor public ual f ic  shall, Power 10 

subjecl lo thc provisions or sub-scciion (3), makc bye-laws- prolnokr ro 
r~~;llie bye- 

(a) for rcgularing rhc rate of speed at which carriers arc lo be I ~ ~ V S .  

nlovcd or propelled; 
(b) for declaring what shall be dccmed lo bc dangerous or 

ofrcnsive goods, and lor regulating the carriagc or such , . 

goods; 

(c) for regulating thc maxi~num number of passengcrs and 
animals, and the r n a x i n ~ u ~ n  wcigh~ OF goods, ro he carricd in  
cuch canicr; 

(d) forrcgula!ing the use ofstcam-power. or any oll~ermcchanical 

powcr or electrical powcr, on ~ h l :  aerial rupeway; 
(e) for rcgulaling thc conduct or  the promo~cr's servanls; 

( f )  for rzgularing thc terms and conditions on rvhich [he 
p ron~o~cr  will warehouse or rcrain goods a1 any starion on 
bchalf of rhc consignee or orvncr oTsuch goods; and 

(g) generally for rzgulaling rhc LravelIing upon, and thc use, 

workin2 and managerncnr of, dle acrial ropeway. 

'.Frp rnr-nnrc ? c.n anoc lW, orrrrn 
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( Clrrrprer Ill.- Pi-ilvare Acriol Rupenrays for cerrnirr prr rposes.- 

Sccfio~rs 28. 29.) 

(2)  Such bye-laws may provide [hat any pcrsun who conlravencs thc 

provisions of  any of them shall he liable lo linc which nuy  exlend to any 

sum nt~r cxcccdirig fifty rupccs, and ihal, in  Ihc cast of a breach of a bye- 

lnixms n~ade under clnusc (c) or sub-section (1 ), lhc promoter's servant 

responsible for tliz same shall forfeit asum no1 cxcccdingone month's pay. 

which sum may be deducrcd by thc promoter from his pay. 

(3) A hyc-law made under this scc~ion shall not rake effccr until i r  has 
been confirmed by rhc [Slale Goucrnmcn~l and publistled in rhc '[Oflcial 

C;ozerle]: 

Providcd thal no such byc-law shall be so confirmed until il has been 

previously published by the promo~cr in such manner as may bc prescribed. 

CHAPTER 111 

Private Aerial Ropcmays for certain purposes. 

28. ( 1 )  Whcrc thc '[Slate Governmcnr] ![is] sulisfied illat the 

cons~ruction, exrcnsion, working or management oran acrial ropeway for 

privale ~raflic is likcly lo prove useful to thc public by reason of jrs 

Licililatinp rhe [ransport oCcommodi~ies in genzral usc or is rcquired for 

thc conservation or service of undcrlakings supplying tllose cornrnodi~ies, 

and whcrc [he intending prolnorcr 01 such aerial ropeway is desirous of 

obrnininp ilny land Fnr the purposc ol such consrruc~ion, exlcnsion, 

working or managcmcnr, the '[State Govtrnmcnt] may, on the applica~ion 

i)rsucl~ promoter, acquirc on his behalf such land undcr thc prnvisions of 

Parl VII ( i f  the Land Acquisirjon Act, 1894, or procure [hl: lcmparary I or 1894. 

occupalion or thc same under the provisions of Part V I  of that Acl, whcrhcr 

ihe said inrcnding promoter is or is not a company as defined in !ha1 Acr. 

(2) The L[S~niu Covcrnn~ent] shall by nodficalion i n  the ' [Ojfici~~l 

Gn:errc] declarz ~hucommcidi~ics which sball bc dccmcd ro hc commodj~ies 

in general use for h c  purposes oF sub-seclion (1). 

29. ( 1 )  No order shall belnadc by thc l[SrateGovernolen~] undcrsuh- 

section ( 1 )  or  scction 28 unlil an enquiry has been held as hereinar~cr 

provided and thc intending promoter has unrcrcd inlo an agreemen1 wirh 

'lrhe SKI# Govrmmcnl] in respec1 of rhc miltrcrs mentioned in sub- 

seuion (4). 

( 2 )  Such inqui ry  shall be held by such officer and at sucl~ limc and 

placc as lhe '[Sintc Govcrnmenl] sllall appoin~. 

'Scc 1001-noti 2 on page 106, flrlfe. 
'Sre root-notc 3 on p3gc IM, rrt~rc. 
'.Tee I-uur-note 2 on p q c  1 10, r r r r r t .  

'l'hc words "llic Provincial Govcmmcn~" wcw originally si~bslilutrd for thc words "thc 
Govcrn~~~cnr"by pan.  3 and Sc11. 1V lo I ~ L '  Go\.rmmenr o f  lndin(Adap~ation of Indian L w s )  

Ordcr. 19.77. and thc~af r r r  rhc word "SI~IU" tvzs subs~itu~cd Tor thc word "kovinvial" by ..,,,. T . L  , I . - . .  ! . - . r I . . . ? .  I l n r n  
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. . (3) Such officerniny sutnmnn and enforce rhcaricndancc c>iwitnesses 
'- and compcl the prnduction of documcnrs hy  he samc alcnns and. as far as 

!ICI v or possible. in  the same manncrns is provided by 11ic Codc ofcivil Proccdure 
I~IOX. '[ , 1908.1 in thc case of a Civil Coun. 

(4) Such officer shall rcport to the ![Stale Govcrnmcnt] rhc rcsulr of 

h e  inquiry, and irlhc ![State Govcmmcnt] '[is] satisfied tllai thr: ropcway 

i s  ar i s  likcly to be useful to rhcp~bl ic ,~i i l ]  shnll. subject toany rulcs made 

undcr scclion 42, require thc intending promo~rr 10 tntcr into an agreenielu 

with :'[the Stale Govcrnmcnll, providing lo  he scltisiaclion or  the ?Israre 

Gowrnmenl] for the following matters, namely:- 

(a) rbe tenns on which thc ropewny shall be held by rhc promoter; 

(b )  thc timc within which, and thc conditions on wliich, [he 
ropcivay shall hc consrruc~ed, ~nninrnincd and uscd. 

(5) Every such ngrccmcnr shall, as soon as may bc aftcr its cxccurion, 

hc published in the "[Oficinl Gu:etfe]. 

30. 11 land is ro be occupiod temporarily in accordance wit11 thc T c l l l l ~ o n v  , 

pro\~isions or sub-sccdon ( I ) of  section 28 on bchall.of  he promo~er of an 1 
ncrial ropcwny for privare tmrfic, and ir thc ?[S~a~.tc Governmenil on thc c.uc or I 

t ot lslrr spplicarion olrhc promoter so '[dircca], thcn ihc provisions of Par1 VL of 
~ ~ $ ~ ~ 7 ~ ~ ~ i t 1  

t11c Land Acquisition ACI, 1 894, shnll apply to such occupation, su bjeci lo 
i 

the provisions that, no~wi[hs~anding anyrhing contained in seaion 35 of 

thc Land Acquisition Act, 1894, the occupalion and use by the promoter 

of t11c land occupied shal l  continuc for such perifid no1 exceeding len years. 
I I 

ns [hc :[Siaic Governmen[] may fix, and that thc compcnsai~i,ii pnyable lo 

the persons intcrcs~cd in such land shall be fixed with duc rcgard to any 

additional loss or inconvenience caused lo them by rcason of such pcriod 

~Tuccupntioii, including loss causcd by rhc inlermption of ihe geuing of 

minerals by rcnson of such occupation. 

CHAPTER I V  

Offences, Penalties and Arrcst. 

31. If a prornoler of an acrid ropcway lur public tmfic- Fnilurc o l  
prurnolrr lu . 

(a) conslructs or maintains an aerial rope\l3ay otl~erwise rllan c,,,,,ply wilh 

in accordance w i ~ h  the lcrnis ol' an ordcr madc undcr Act. 

sccrion 7, or 

" ~ ~ C S C  f i ~ u r ~ q  wen: insenrd by 5. 2 md thr. Finr Sch. o f  thc U c n p l  Rcpcalil~g and 
A m d i n :  Acf. 1938 (Bcn. Act 1 o f  1939). 

'Scr fmt-nore ? un page 10(i, flt~fc. 

'Src hot-norc 2 on pagc 1 10, rtrrlc. 
'See root-nore 3 on pagc 108. crrlfc. 

'See 1001-nnrc 4 on pi$ 1 18. rrt~rc. 
h S ~ ~  fool-note 3 on p;lgs 105. nrlrc. 

:This word was subsrilulcd Car {he i k o d  "direct" by pnnmph S(1)  of the Govc.rnmc~~t 
uT India (Adaplarion of  111di;m Laws) Ofclcr, 1937. 
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(b) opcns an aerial ropewny or pertni~s i l  lo bc opened i n  , . 

coo~ravcn~ion of any of tbc provisions or section 10, or 

(c) fails 10 colnpIy wid1 rllc provisions of scction 13, or 

(d) fails ro pay within a rcasonablc rimc any compensalion 

awardcd hy [hc Collector or hy thc '[Stale Governrncnr] 

undcr sccitons 14, 15, 16 or 17, or 

(e) contrnveiies any of rhe provisions of scclion 19, ur 

(0  fai Is ro scnd noticc of any accidcnr as requircd hy section 20, 
or 

(g) [fiils to close all acrial ropeway in accordnncc wilh an order 

passed undcr su b-scaiun ( L ) of sccrion I I ,  or reopens any 

acrial ropcway in conlmvenlion or sub-scaion (2) of rhal 

scclion, or 

(11) conlinues to cxemisc ihc powers ol'a prornotcr in  respect nf 

any acrid ropeway, in conlravcntion OF ~hr: provisions of 

scction 22 or seclion 26, or 

(i) fails lo comply with  he provisios ofsecrion 27 or sec~ion 30, 
or 

Cj) conirnvenes any OF tlle pravisions or scciion 37. or 

(k) conlra\:cncs the provisions orany rule ~nadc undtrsec~ion 42, 

hc shall (wilhoul prcjudicc lo the enforccmentorspccific per~ormancz of 
the requircrncnts ofthis Act, or or any otl~errcnledy which may be obluincd 

against him) bc punishable wilh linc which may exrend lo lrvo hundrcd 

rupccs, ir! rllc cnsc of a canrinlling O ~ ~ C I I S ~ ,  to a rurltler finc whish may 

exlcnd in the casc of an orfcoce specified in  sub-clause (d), (c), (f), (i), ti) 
or (k) LO Iifry rupccs, and in rhe case of an offencc spcci fied in sub-clause 

(a). (b), (c), (g) or (h) to onc thousand rupees for cvcry day artcr the first 

during which lhc offence conlinues to bc commiltcd. 

32. 1i:lny person without Iaw~ulexcusc. the burden ofproving which 

s11:11I he upon him, wilCully ohs~ruols any person acling undcr the au~hor i~y  

of thc pminotcr i n  Ihe lawful exercisc o f  I ~ i s  powcrs i n  cons~ructing, 

n~ain~nining, alrering, repalring or working an aerial ropeway, or injures or 
dcsrmys any marl; made for IIIC purpose oiscrring out ~ h c  line or rou~c of 

~ u c h  ropeway. he shall bc punishcd wilh finc which may cxtend to rwo 

hundred rupccs. 

33. 1I;lny person ~vithoul law TuI excusc, the burden ofproving which 

.;hall bc upon him, wilfully docs any of thc rollowing things, namc1y:- 

(a) interftrcs wirh, rcmnves or alters any part OF any aerial 

ropcway or (IF rt~z works connected therewi~h, 
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(b) does anything in such a manner as to obs~rucr any camer 

travelling on any acrid ropeway, 

(c) ilttcmpts to do, or abets, within thc meaning of [he Indian 

Pcnnl Code, I hc doing of anything mentioned in clause (a) or 

clause (b), 

he shnll (withour prejudice to any other rcmedy whicli may be ob~aincd 

ngnins~ him in a Court of Civil Judicarure) bc punishable with fine which 

may exrend m iwo hundred rupccs. 

34. If any person docs anything menrioncd in clauscs (a), (h) or (c) 

of scc~ion 33 or does, arlempls to do, or abets, within the mcrrning of the 

Indian Pcnal Code. rhc doing of any otherac~or~hing in rclation loan acrial 

ropeway w i ~ h  inten1 or with knowledge thal he is IikcIy 10 cndangcr the 

safely O F  any pcrson ~mvcl l ing or bcing upon rhc aerial rcpoway, hc shall 

hc punishcd with imprisonmen1 rar a rernl which may ex~cnd to lburlccn 

y cars. 

Maliciousty .. , 

do in^. 
h ~ [ i n g  or 
allempiing 
In do. acts 
cndangtnng 
safely or 
pcrsons 

~~avrlling or 
k i n g  upon 
aerial ! 
rapway .  I 

IS. ( I  ) I l  any person commits any offence under restion 32 which nnesl (or I 
nbsiucs [he working of an aerial ropeway for public traffic. or comrnis ~~~~~~ I 

any offencc punishabIc with irnprisonn~en~ under secriofl 34, he may bc ccnan 

arrcsrcd without warrant or nll~er written auihoriry by any servant of the s'clions~ 

prornotcr, or by nny policc-ofher or by any othcr person whom such 

scrvanr or officer may call ro his aid. 

(2) A person so arrened shall, w i h  rhc leas1 possible delay, he taken 

hcfore a Magisirale having authority ro t ry  him or ro commil him for trial. 

SuppIemcnta ry Provisions. 

36. A promorcr of an acrial ropeway for public rraffic shall, in respect Rcrurns. 

or such ropcway. submit l o  ~ h c  '[Stare Govcrnmenr] rclurns of capilal. 

recciprs and ~ r a f f i c  nl such intervals and in such forms as may he 

prescribed. 

37. NO promoicr of an acrial ropcway sliall, in 111e coursc of the Pr~!eclion or 
mads. conslruclion, repair, working or managcmenl of such ropeway, cause any 
nilways, 

permment injury LO any public road, railway, tnrnrvay or waicrhy. or I~XIIW~JT.. 

obsiruc~orinsrere d l h ,  o~hcnuisc than lemponrily, asmay be ncccssary. 
~ ~ ~ c w a y s ,  

1112 rri~ffic on any public road, railway, rramway or warcn\fay. 
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(Cl~up~er- V. -S / rpp i~ . l~~e t~ ta~y  P~.u~~i.~i~)trs.-SeE~io~s 38-40.] 

38. Thc [Srare Governmcn~] may, i f  ![it thioksl 17 t ,  on ihe applica~ion 1. :-: - . . 
of any promotcr of ;In acrial ropeway for public lmffic desirous of 

obtainins any land For [he purpohc of construcring. ivorki~ig or managing 

such ropewity, dircct tlia~ be lnily, subject lo [he provisions of this Acr, 

acquire sucb land undcr the provisions of LIIC Land Acquisirion Act, I 89.1, 1 n i  I R91. 

in ~ h c  same nlnnncr and on  lie samc condi~ionh as i t  might bc ncquircd i T  

[he promoler wcrc a company. 

39. No person shnll hc milled 10 a rcrund olan o\,ercliargc in rcspccr 
- , , .  of animals or goods camcd by an aerial ropcwny for pubIic trnrfic or ro 

co~npcnsatian for the loss. dcstrucrion or de~eriora~ion ofaninlals o r g o d s  

delivercd lo bc so carried. unlcss hi5 claim lo rllc rcrund or conipensn~ion 

has been prerc'crrcd in writing by him w o n  his bel~aliio ~hcpronio~er wirhin 

six monrtlsfro~n rbcdn~cof111edelivcryolthcanimals or goods forcarriage 
, 

by the ropeway. ! I 

40. ( I )  Secrions1,2,11,12,13,14,t5,16,20and2l.clausrs(c),(T), 

(g), Cj) and (k) of scc~ion 3 I ,  sections 34, 35 and 37, and sub-src~ions ( I )  

and (3) and clauses (b), (c), (d), (e). (gl, (10, (m), (o), (p) and (q) of sub- 

seclion (2) olscciinn 42 >[shall, mrrrari.7 ~~nrrrarrdis, also apply] IC) the privale 

aerial ropeways cons~ruc~ed for rhc purposes rzfet-rcd to in scc~ion 26, 
\vhether cons~ruc~cd bcFore or a f~c r  rhc commencetaznL of this ACL: 

Prnvided h a t ,  in rhc application of  sccrion 16 to any such aerial 

ropcwny. for the words "[he issue of an ordcr under section 7" thc words 

 he opening of (he mpetvay tto ~raFf?c or the issue c)f a notification for rhc 

acquisition or, or an ordcr Tor the remporary nccuparion of, land in 

accordancc with the provisions ofsub-sec~ion (1) olscc~irln 28, wl~icl~cvcr 

i s  earlier." s11;lll he denled 10 bc substituted. 

(3) Clauscs (a), (c) and (c) of sub-section (1) and sub-secrion (2) of 

scc1io11 10 sl~nll also apply to all such private aerial ropcways conslrucred 

nltcr ihe commcnccmenr of rllis Act, and clause (b) or scc~iun -3 1 sl~illl 

apply In such ropcways the exlcnL thnt section 10 applies thcreto. 

( 3 )  Thc ' [S ta~e Government]. on t t~e  application of (he prolnorcr or 
othcrwise, may dcclare t h a ~  thc provisions of sccljvn 25 and of sub- 

seclion ( I )  of this secrion shall apply to any privale aerial ropcwy or class 

ol'privatc atrial ropewnys Tor private trallic. 

'Thc words within squve b n c L c ~ i  tvuw subsri~u~cd lor rlic words " ~ h d l  also apply" by 

F. 3 or lhc Rtng;\l Atrial Rnpctv;iys (,\rncndlr~cnl) Acl. 1965 ( W c s ~  Bcn. Acl I[ uT 1965). 
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. 41. ( 1 )  The ' [S I~ IC  Covern~ncnt]  shall, by notification in thl: E::r"f .. . . 

'[OJJcirrl Gnzerre] , consti~ule an Advisory Board Tnr aerial ropcways. Govcmlncn~ 
lo conslilull: 

(1) Such Board shall consis1 of a Chairman ro bc appointed by ~ h c  ,ln Advisor). 

'[Srare Govcrnmtnr] who shall be f i  Chief Enginccr lo rile '[Stale !;': inr 
Governmcnrl and two pcrsons ro be appoin~cd by rIlcl[S tnrc Governmcnt] ruFWars. 

as cxpen rncmbcrs. 

(3) Whcn any person is aggrieved by an orderof~hc'~StnieGovcrnmcnt] 

under section 7 or undcr sec~ion 21, such person, on payment o l  rhc 

prescribed fccs, may, wilhin lhiny days or [he said order, apply LO rhc 

'\Stare Govcrnmcn~] for revision of rhe samc. and the '[Sratc Governnien~] 

shnll iakc [he advicc of the Advisory Board in thc prcscribed ~nnnncr and 

shall considcr such advice and pass such orders in   lie ~nattcr as ro the 

'[Slate Govcmmenl] shall seem jusl and proper. 

(4) With aview 10 cnabl ing rhc Board to tendcr thcir advice undcrsuh- 

section (3) thc Board, with  he conscnt of [he '[Slate Governnien~] and an 

payalerlt of such furthcr fccs as may bc prcscri bed. tnay make such lurtl~cr 

inquiry into thc rnatrer as rhc Board may consider LO bc necessary. 

(5) The '[Slate Governmcnt] may, by gcneral or spccinl order,- 

(a) dcfine thc furthcrdu~ies of, nndregulare rhcprrtcedurc or, ~ h c  

Advisory Board; 

(b) dc~crmine the Icnurc of office of the menibcrs of [he Board; 
and 

(c) givc directions as tn  he paymcn~ or fces lo, and thc travel ling 

expcnscs incurrcd by, any mcrnhcr of such Bo:hrd in lhe 

pcriorn~ance of his duty. 

42. ( 1 ) Thc '[Slate Govcrnnient] may, nfier previous publica~ion, Powcr nr 

makc rules to carry out the purpclscs of rhis Act. Slalc 
Gor.trnrncnt 

(2) In par~icular, and without prcjudicc 10 the gcneraliry of ~ h c  
~ , " ~ ~ c  

fortgoing powcr. such rules may prescribc- 

(a) ~ h c  condirions under which liccnses for rhc construction of 

atrial ropervays ovcr mining properlies shnll hc granred, 

including condilions 21s to rhc nsscssnlent and payment of  

compensatir~n For Ioss caused by lhc in~erruption OF thc 

getting of minerals by rcason ol' such conslruclion and 
conditions as to the removal of any por~ion of the ropeway ro 

anorher aIignmcnr, lo be fixcd by arb~~rarion i T  necessary, if 

ar any lime in rhc opinion DT thc '[State Covcrnnlenl] the 

ropcwny interCcrcs rvirh ~ h c  raising of minerals; 

'See lool-~:alc ? un pngc 106, mire. 

'Srr Innl-nnrr ? nn nnrr 106 nrrf*r 
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(b) [he poivcrs o f  an Inspector appoinled under section 1 I ;  ,. . 
- .  

(c)  he condi~ions under which and thc manner in which 
thc powers conferred on promoters by sub-secrion ( I )  of 

scction 14 and su b-scc~ion (L)oTsec~ion 15 may be exercised; 

(d) dtc acciden~s of which norice $iall be given 10 the '[Statc 

Govcnrmen~] and lo thc Inspecror under clause (c) of .  

sec~ion 20; 

(c) thc dulics nf the promorer's servants, policc-ofliccrs, and 

Magislrares on [he occurrence or an accidenr; 

(f) thc maximum and minimum ra~es which a promotcr niay fix . . 

under section 19; 

(g) [he s~nndard dimensions and speciLcnlions wirh which rhc 
acrial ropcway is 10 conform; 

(h) thc proccdurc for ~ h c  disposaI'of applica~ions under sub- 

section (2) of section 21 lo re-open an aerial ropcway or part 

rhcrcof and ihc condi~ions under which such ropeway may bc 

rc-opened: 

( i )  thc manner of previous publicarion or bye-laws. made undcr 

scclion 27: 

(j) [he in1cn;lls at which a promotcr shall submit rerurns under 

section 36, and [hc forms in which such rcturns shall be 
submitted; 

(k) [he prcpantion, submission and auditing of the accounts of 

the promoler; 

(1) thc method of arbilrarion For h e  scitlemeni 01 disputes; 

(m) the manner i n  which noriccs under [his Acl shall be scrved; 

(n) the manner in which, and thc condi~ions under which, the 
through booking of goods may be pcrmit~ed belwccn an 

aerial ropeway and a railway, mamway or another scrial 

ropeway; 

{o)  thc safe and crficienl working of acrjal ropeways: 

(p) rhc fees LO be chargcd ro promorcrs and other persons i n  
rcspcct of licenses, applicalions, inquiries, inspccrion. end 

szrviccs rendtrcd under [his Acr; and 

(q) t heproccdure for filing, hearing wddisposingof applica~ions 
for revision under this Acr, and thc pro:edurc for raking thc 

advice of ~ h c  Advisory Board. 

( 3 )  All rules rnadc under [his section shall be published in the 

'[Ofjicinl Gazerre]. 

'Set fool-note 2 on page 1M. narc. 

'.GF rmt-nolt 3 on nnnr IM nlrrp 


